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PART V
Bills introduced in the Gujarat Legislative Assemblv

(To be translated into transration to be published in the GujaratGazette. The date of p ported.)
The following Bill is published with the;olsegt of the speaker given under the proviso to127-Aof the Gujarat Legislative arr"_Ufy Rules: _ ! ----

THE GUJARAT LAND REVENUE (AMENDMENT) BILL, 2OIg.
GUJARAT BIL,L NO. 13 OF 2019.

A BILL

further to qmend the Gujarat Land Revenue Code, 1.g79.

au"r,ll..tj 
hereby enacted in the Seventieth year of the Republic of India as

1' (l) This Act may be called the Gujarat Land Revenue (Amendment) Act, short2019.

(2) It sha' come into force on such date as the State Govemment may, by
notification in the Official Gazette,appoint.
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Substitution
ofsection 67.{

of Bom. V of
1879.

GUJARAT GOVERNMENT GAZETTE, EX. O2-07-2OI|
I PART V

2' In the Gujarat Land Revenue code, 7g7g, forsection 67 A, thef-orowing 
Bom. vsection shall be substituted, namely:_ 

/ -vvqq' v t r1' ure rollowng 
of rg79).

Payrnent of
conversion tax

by ocqupant for
change of use of
land in certain

areas.

"67A. where any land assessed or held for the purpose ofagricurture or non-agricurture is permitted or deemed to havebeen permitted under section 65,65Ao1 658 to be used for anyothernon-agricurturar pulpose, the occupant of such i"o *1,, o"liable to pay to the State Government, u ,onu.rrion tax at suchrate as specified by notification in the officiar Gazettewhich
shall be payable by the occupant to such authority, in suchmanner and at such time as may be prescribed.,,.



PART V ] GUJARAT GOVERNMENT GAZETTE, EX. 02-07-2019

STATEMENT OF OBJECTS AND REASONS

MEMORANDUM REGARDING

KAUSIIIK PATEL.

DELEGATED LEGISLATION

This B'r provides for delegation of legislative powers in the forowingrespects:--

Section 67A of theGujarat Land Revenue code, lg79 provides for thepayment of conversion tax by occupant for change of use of rand in certain areas.It is experienced that if the occupant intends to use the rand for an another non_agriculturar purpose from an existing non-agricurturar purpose, then the entireadministrative process has to be followed again and difference of conversion taxis required to be paid and in that circumstances, the occupant has to face manydifficulties as also much delay is caused in obtaining permission for the use ofland for another non-agricurturar purpose. The state Govbrnment considers itnecessary to substitute existing section 674 so as to obviate difficulties faced bythe occupants of rand' crause 2 0f theB'r provides for the same.

This Bilr seeks to amend the said Act to achieve the aforesaid objects.
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Clause I._

;:n[#i:fu **i"_:",f 3],1"n!3*Itiz]#!,:ilH.ff _i.,7

elsass ),_
empowers the state ::-".t^t-:" 

674 proposed to be substituted by this clause
Gazette,the rate or. 

tou"-ment to specify, by notification in the official:onversion tax to be paid by the o""upun, for change of use
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of land in certain areas; and arso to prescribe by rures the Authority to which,the manner in which and the tir. ;fi; which the conversion rax sha, be paid.

, 
""""J1;*:,".,:::t* 

of legistative powers, as aforesaid, is necessary and is of

Dated the 2"d July, 2019.

Gandhinagar.
Dated the 2"d July,2019.

KAUSHIK PATEL.

By order and in the name of the Governor of Gujarat,

,,se91etav ,"rnT #;1,111;t or Gujarat,r.egistative and partiam"rt""y allljiiepartment.

Government Central press, Gandhinaear.


